(b) Yes, Sir.
(c) Theinformation ie being callected and will be laid on the Table of the House.
Madernisation of prison administration

459, SHRIP. BAJEEVE: Will the Minister of HOME AFFAIRS be pleazed to state:

(a) whether any scheme has been formulated by the Ministry for the modernization of prison
administration;

(b) if =0, the details of the scheme; and

(c) what would be the role of the State Government in the implemeritation of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (&) and
(k) Yes, Sir. In crder to improve the condition of prison., priscners and the priscn staff, the Central
Goverrment launched & non-plan scheme namely "Modernization of Prisors™ in 2002-03 in 27
States with an outlay of Rs. 1800 crore on g cost sharing basis in the ratio of 75.25 between the

Central and State Governments respectively. The scheme has now ended an 31.3.2009. The main

components of the scheme were:

(i Construction of new prison and additional barracks.

(i) Expansicn, repair and renavation of existing prisons.

(i) Construction of staff quarters for pricon persons.

(i) Improvement in sanitation and water supply.

In the 5th vear, 10%% of the amaount was allowed to be spent on modernization of prison
administration and correctional activities.

The Government of India has also initiated the process of formulating second phase of the
scheme of Modernization of the Prisons.

(o) Under the scheme of modernization of prison started in 2002-03 funds to the State
Government were provided in the cast sharing ratio of 75:25 between the Central and State
Governments respectively. The central share of funds were released 1o the State Governments after
approval of thelr Annual Action Plan wherein detalls of project to be undertaken were approved by
Central Empowered Committees. The State Governments were required to make budget provision
for providing matching share of 26%. The State Governments implemented the scheme once the
pergpective as well a2 Annual Action Plans are approved by the Central Empowered Committee. The
State Governments were required to submit physical and financial progress the Government of India

on guarterly basis.
Trangparency in defence deals

460, SHRI ISHWAR SINGH:
SHRIN.K.SINGH:
SHRIMATI MOHSINA KIDWAI:
Will the Minister of DEFEMNCE be pleazed to state:
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(a) whether Government has recently blacklisted some defence companies which indulges in

corruption;
(b) if =0, the detalls thereaf;

(c) whether Government has taken any steps to bring transparency in the procursment of

defence items; and
() ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M PALLAM RAJU): (&)
and () Yes, Sir. The Government has recently decided to put on hold for the present dealings with

the under mentioned companies:
(M) lsradi Military Incustries, Israel
(i) Singapore Technology, Singapore
(i) BBT, Poland
(i) Media Architects Pte Ltd. Singapare
() HYT, Pune
(vl) TS Kishan & Co. Pt Ltd., New Delni
(viiy R.K.Machine Tools, Ludhiana

These companies figure in the FIR recently registered by CBl against a former DGOF and some

others.

(c) and (d) Yes, Sir. The exercise to review Defence Procurement Procedure (DPP)-2008 for

increasing trangparency in procurement is under way.
Purchasse of combat aircrafts
447, SHRI SUBHASH PRASAD YADAW Wil the Minister of DEFENCE be pleased to state:
(a) whether Government proposes to ink any defence purchase deal involving combat alroraft;
(b) if =0, the details thereof; and
(¢ the time by when it is likely t¢ be completed?

THE MINISTER OF DEFENCE (SHRI ALK, ANTONY): (&) and () A proposal for procurement of
quartity 126 Medium Multi Role Combat Aircraft (MMRCA) for the Incian Air Force (IAF) is under

congideration of the Government. The proposal 1= at Field Evaluation Trigls stage.

(c) The field evaluation trials will be followed by commercial discussion and conclusion of
contract after approval of the competent authority. The contract iz likely to be concluded in the

financial year 2010-2011.
Threat of flood due to diversion of channsl of Brahmaputra

462. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased to

state:
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